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PATNA HIGH COURT 

NOTIFICATION 
The 28th  April 2017 

No.X-02-2017-165/Rules Deptt.— In exercise of the powers conferred by Clause(2) of 
Article 229 of the Constitution of India, the Chief Justice of the High Court of Judicature at Patna 
makes the following amendment in the Patna High Court Officers and Staff (Condition of Service 
and Conduct) Rules, 1997. 

1. Short title and commencement.— 
(i) These Rule shall be called the Patna High Court Officers and Staff (Condition 

of Service and Conduct) (Amendment) Rules, 2017 relating to the post of 
Assistant. 

(ii) It shall come into force with immediate effect and shall apply to all such 
vacancies accrued before and after the amendment. 

2. The existing word "Court Officer" under caption "Mode of Appointment" in Rules 
7(4) (ii) (Part V) of the Patna High Court Officers and Staff (Condition of Service and Conduct) 
Rules, 1997 is deleted. 

By Order of the Court, 
PRAKASH CHANDRA JAISWAL, 

Registrar General. 
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Memo No.9_,S)Y0 	 /Rules Deptt. Dated, the 	 April 2017. 

The P.A. to the Registrar General; P.A. to the Registrar (Administration); P.A. to 

the Registrar (Vigilance); P.A. to the Registrar (Appointment); P.A. to the 
Registrar (LT.-cum- C.P.C); P.A. to the Joint Registrar (Establishment); P.A. to the 

Joint Registrar (List & Computer); P.A. to the Joint Registrar(Judicial); 

O.S.D./O.S.D. (Computerization); The joint Registrar; The Deputy Registrar; The 
Assistant Registrar (Chamber); S.O. I/c, Accounts (Establishment) Deptt.; 5.0. I/c, 

Accounts (General) Deptt.; S.O. I/c, Administrative (Appointment) Deptt.; S.O. I/c, 
Administrative (Misc.) Deptt. + A.O.R. Cell; 5.0. I/c, Administrative (Statistical) 

Deptt.; S.O. I/c, C.O. Office; 5.0. I/c, C.R. & L.P.A. (Disposal) Section; S.O. I/c, 
Centralised Filing Section; 	5.0. I/c, Civil Revision (Pending) Section; S.O. I/c, 

Civil Stamp Reporting Section; S.O. I/c, Computer Cell + Reception-cum-
Information Centre; S.O. I/c, Copying (Criminal) Deptt.; S.O. I/c, Copying (General) 

Deptt; S.O. 1/c, Copying (Writ) Deptt.; 5.0. I/c, Court Master Section; S.O. I/c, 

Criminal (Disposal) Section; S.O. I/c, Criminal (Miscellaneous) Section; S.O. I/c, 
Criminal Appeal Section; S.O. I/c, Criminal Revision Section; S.O. I/c, Criminal 

Stamp Reporting Section; S.O. I/c, Decree Department; S.O. I/c, Fax Section; S.O. 
I/c, Filing Section; S.O. I/c, First Appeal Section; S.O. I/c, Issue Section; 5.0. I/c, 

J.O.S.R.R. (Judicial Officer Service Record Room); S.O. I/c, Judges Library; S.O. I/c, 
Lawazima Section; S.O. I/c, Legal Aid Committee; S.O. I/c, legal Cell; S.O. I/c, List 

Section; 5.0. I/c, LPA & Civil Review (Pending) Section; S.O. I/c, M.A. & Tax 
Section; 5.0.1/c, M.J.C. (Disposal) Section; S.O. I/c, M.J.C. (Pending) Section; S.O. 
I/c, Mediation Centre; S.O. I/c, Monitoring Cell (Fast Track Court); S.O. I/c, 

Original & Election Deptt.; 5.0. I/c, P.B.X./ U.B.I.X. Operator; S.O. I/c, Pass 
Distributor; S.O. I/c, Paper Book Deptt.; 5.0. I/c, Protocol Section; S.O. I/c, 

Purchase Cell; S.O. I/c, (Right To) Information Centre; S.O. I/c, Receiving Section-
cum-Centralised Letter Receiving; S.O. I/c, Centre (CLRC)/ 5.0. I/c, Record Room 
(Criminal); 5.0. I/c, Record Room (Judicial); S.O. I/c, Registrar's Inspection; S.O. 
l/c, Second Appeal Section; S.O. I/c, Selection and Appointment Cell; S.O. I/c, 

Stationery Deptt.; 5.0. I/c, Supreme Court Dept.; 5.0. I/c, Translation Deptt.; S.O. 
l/c, V.D.(Despatch); S.O. I/c, Vigilance Cell; S.O. I/c, Writ (Disposal) Section; S.O. 

l/c, Writ (Post) Section; S.O. I/c, Writ (Pre) Section; S.O. 1/c, Defective Section 

(Civil); S.O. I/c, Senior Programmer for kind information and to upload it •n the HC 

website. 

ra General. 
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